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Applicant(s) 

je spa ndent(S) 

Advocates for the applicant(s) 

iL 	JdVoCate5 for the Respondent(s) 

Office Notes 	 .' Date ' 	 Courts' Orders 

21-86 	Learned counsel Mr.G.N.Das: 

for the applicant. Learned counsel 

il r i 	apitC5tO 	 ' 
Lt 	 tune 	 , Mr.J.L.Sarkar for the respondents. 

H 	 10 	' Heard counsel of the partl 

dcr(St :e9 4'67 	 parties for Admiss.on. Mr.Sarkar 

objects to the admission of the 

Dted I. 	 'application on the ground of 

11/ 	ilimitation. Application is admitted 

' 	
:subject to consideration 	decisio: 

of delay and limitation at the 

time of final hearing. 

Issue notice on the respon 

dents by registered post. List for 

	

CY 	 written, statement and further order  

on 27-9-6. 

im 	 Member 

I 	 I 

	

Oc_o 	Q 	 27 . 9 . 96  : 	
LearnedRailway Counsel, Mr 

J.L. Sarkar is present, but submits 

I  

tv 	

that his name may be deleted as Mr 

S. Sengupta, learned Railway Counsel, 

who has submitted Vakalatnama in 

j4 	, 	
9- 	4 	

I 	 this case wil conduct the case henceforth. 

". 	
Allowed. Office is directed to delete 

	

,JIe_L. 	
the name of Mr J.L. Sarkar and record, 

the name of Mr S. Sengupta. 

Written statement has not been 

4dr/  

2C . 	 - - 	

t 
submitted. List ror wuu-eIL 

and further orders on 15.11.96 as requestec 

by Mr Sengupta. 

Member 

6' 	

, 	 nkmpVq. 
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15.11.96 	 None for the applicants. Learnd 

counsel Mr S. Sengupta for the respondents 

submits for time to submit the written state-

ç1 	 Ji 	m ent. 

' 	
List 	for 	written 	statement 

and further orders on 11.12.96. 

	

n 	

Mer 

km

(  

/ J4 
S. 

* 	
11.12.96 	MrG.N's for theapplicant. 

ttt J 	,4 	 Mr. S.Sengupta for 'the: respondents. 

- 	 Mr. Sengupta 	submits 	for 	short 

adjournmeni to file written statement. 

List for ' written sttement and for SO 
further o'der,s'on' 30.12.1996. 

H 	S 
Member  

trd  

J 

	

30.12.96 	Learned counsel Mr S. Sengupta for the 

respondents prays for further time to file 

written statement. 
Vu- 

List for written statement and furthl 

orders on 16.1.1997. 	' 
_JY L .2±- 	 / 

TT 	s v-.' c) i' 	 ' 

	

) 	'3, 	 1"' 	

" 	 Merf* 

PC 	 nkm 

	

16.1.97 	Mr. M.Chanda submits tht' Mr.GN.Da 

	

w 	 cannot be present due to his personai\ 

difficulties. 

Mr. S.Sengupta for the respondents submits 

that he may be allowed further time to submit 

written statement. 

List for written statement and further / 

orders on 29.1.1997. 

Mier 
trdj 
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29-1-97 
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Learhed counsel Mr.G.N.Das for 
the applicant. Railway counsel Mr.S. 

Sengupta submits written statement 

a copy of which has been served on 
Mr.G.N.Das. Case is ready for hearing. 

List for hearing pn 19-2-97. 

19. 2.97 
	

Mr G.N. Das, learned counsel for the 

pplicant, is present. None for the respondents. 

Mr M. Chanda mentions on behalf of learned 

Railway Counsel, Mr S. Sengupta. 

/j 
 

nkm 

il 
- (1 

List for hearing on 5.3.97. 

6L~- 
Member 

5.397 	Mr G.N.Das for the applicant. Mr 
S .Sngupta for the respondents. 

On the prayer of Mr Das hearing 

adjourned to 19.3.1997. 
(ic: 	L%3f 

A5 	
Member 

VV1 	
pg 
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19-3-97 

2 

Mr.G.N.Das for the applicant. Mx. 

Mr.S.Sengupta Railway counsel for the 

respondents. Counsel of both sides 

completed their submission. Hearing 

concluded. Judgment reserved. 

A-A 	
m e4e-r- 
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• 164 • 97 	None for the applicant Mr St 

gupta. • learned Railway advocate for 

• 	 the respondents. 

- 	 Judgment and order pronouncedi .  

pp1ication is dismissed. No ord lf 

as to COsts. 



CENTR.L RDIIINISTRRTIUE TRIBUNAL 
:1 
	 GUUAHf-1 BENCH 	: GUWAHATI-5 

O,A. N0.166 of 1996 
l.A. :iO. 

' '• 	

DATE OF DECISION 	16-4-1997. 
,. 

.J.• 

Shri. Birendra Kumar Das 	
(PETITIONER(S) 

Shri O.N. Das ADOCATE FOR THE 
PETITIONER (s) 

JERSUS 

Union of India&Ors. 	 RESPONDENT (s) 

S 

Shri S.Sengupta, Rai1iay counsel 	 ADtJOCATE FOR THE 
-- ---- ------ 	 RE S P ON DEN i ( s) 

THE HON' BLE SHRI G.L.SANGLYINE, AD:4INISTRATIVE MEMBER 

THE HON.'BLE 

( 

Whether Reporters of local papers may be allowed to 
see the Judgment ? 
To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the judgment ? 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment deliiered by HorYble Administrative Menbor 

ci 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH4 

Original Application No.166 of 1996. 

Date of Order : This the 16th Day of April, 1997. 

Shri G.L.Sanglyine, Administrative Member 

Shri Bireridra Kumar Das, 
Head Coaching Clerk, 
Guwahati Railway Station, 
N.F.Railway, Guwahati. 	 . . . Applicant 

By Advocate Shri G.N.DaS. 

-Versus- 

1. Union of India 
represented by the General Manager, 
N .F .Railway, Maligaon, 
Guwahati-li. 

General Manager, 
• 	 N.F.Railway, Maiigaon, 

Guwahati. 

General Manager(P) 
N.F.Railway, MaligaOn, 
Qiwahati. 

Divisional Railway Manager(P) 
N.F.Railway, 
Lurnding, Nagaon, Assam. 

Station Manager, 
Guwahati Railway Station, 
N.F.RailWay, Guwahati-l. 

neputy C.P.C. (IR) 
N.F.Railway. Head Qiarter, 
Maligaon,Ouwahati. 

By Shri S.Sengupta, Railway counsel. 

Respondents 

ORDER 

0. L SAGLYINE ,ADMINISTRATIVE MEMBER 

The Matriculation certificate dated 10.8.1957 

(Annexure-TI) shows that before it was corrected the age 

of the applicant Birendra Kurnar Das was 17 years 6 months 

as on 1.3 .1957. The applicant entered the service of the' 

Railways, according to him, on 18.9.1963 on the basis of 

this Matriculation certificate. He had recorded his date 

of birth in the opening page of his service book, Ajinexure-

ei tothe written statement, as 1.9.1939. This as attested 

by him on 17 .9.1963. 

contd. .2 

- 

--. 
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2. 	According to the applicant subsequently he found his 

horoscope in 1971 and according to this horoscope his date 

of birth should have been 21.1.1943. Consequently 1  he requested 

the Registrar, Gauhati. University to change his age recorded 

in his Matriculation certificate • The University changed his 

age and on 1.9.1971 recorded on the certificate that the age 

of the applicant was 14 years 1 month 10 days as on 1.3.1957. 

Consequent to the change recorded by the University, the 

applicant submitted representation, according to him on 

3.10.1975 to the DaS(P), Lumding, t.F.Railway praying for 

correction of his age recorded in his service records. There-

after the applicant submitted representation to the DRN(P), 

Lmg, 1I.F.RailWay on 24.6.1981 reminding him of the letter 

dated 3.10.1975. On 1.5.1984 he also submitted representation 

to the Chief Personal, Officer, Maligaon, N.F.Railway reques-

ting for correction of his age without referring to any 

previous correspondances. Again on 2.3 .1987 he sent another 

letter to the DRM(P), Lurnding, N.F.Railway refering to his 

letter dated 3.10.1975, 24.6.1981 and 5.2.1983. The DRM(P), 

Lumding vide his letter No.ES-236-B(T) dated 10.8.1988 

(Annexure-Vill) replied with reference to the letter dated 

1.5 • 1984 and 2.3 .1987 above rejecting the prayer of the 

applicant on the grounds 

that opportunity to represent for 

rectification of any mistake in their 
recorded date of birth was allowed to 

employees upto 31.7.1973 and 

that the applicant got his age corrected 

by the University in 1971 but he did 

not apply for correction before 31.7 .1973 

but had come forward only in the year 
-nt 

1984, as such at that jstdate the 

prayer of the applicant cannot be 

acceded to. 

contd... 3 
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Again on 22.9.1995 the applicant raised the issue. This time 

before the General Manager,.N.F.Railway, Maligaon. Reminders 

were sent by the applicant and ultimately the Divisional 

Railway Manager(P), Lumding intimated to the applicant vide 

letter No.E/III-Gr.2(T) dated 5.8.1996 the rejection of the 

GeiêVal Mariager(P) as contained in his letter No.195G/4/2(T) 

dated 1/2-7-96. The reasons given are : 

That the applicant had entered in the first 

page of his service book his date of birth as 1.9.1939 in 

his own handwriting and duly attested by him,. 

The applicant had got his age corrected by the 

University on 1.9.1971 and he was in service as on 3.12 .1971 

but had failed to appi'for alteration of his date of birth 

within the stipulated date 31.7.1973 fixed by the Railway 

Board. 

For the aforesaid reasons the General Manager could not 

accept the request of the applicant at this stage. Hence 

this application. 

3. 	Mr S.Sengupta, learned counsel for the respondents 

suhmitted that the instant C.A. submitted by the applicant 

is barred by limitation of time in terms of Section 21(1) (b) 

of the Administrative Tribunals ?t 1985. The applicant had 

made representation in the past and this was rejected by 

order dated 10.8.1988. He cannot be allowed to avail the 

opportunity to come before this Tribunal on the basis of 

the second rejection dated 5.8.1996. Mr G.N.I)as, learned 

counsel for the applicant, on the other handy  has resisted 

the objection of Mr Sengupta. According to Mr Das the 

Railway had issued a Circular No:.E/71/C(c) dated 29.7.1988 

directing that case of alteration of date of birth will 

contd. .4 



be decided only by the Chief Personnel Officer. The Order 

o.ES-236-2(T) dated 10.8.1988 issued by the Divisional 

Railway Manager(P), Lumding is without jurisdiction and, 

therefore,it cannot betàkeri into consideration for deter-

rninaticn of limitation. The date of limitation is to be 

counted only from 5.8.1996 on which date the Divisional 

Railway Manager(P), Lumding issued the impugned letter 

conveying the decision of the General Manager(P), Maligaon. 

I have heard laarned counsel and also perused the records. 

In his letter dated 22.9.1995 addressed to the General 

Manager, N.F.RailWay, Maligaon, the applicant had specifi-

cally drawn his attention to the rejection made by the 

Divisional Railway Manager vide his letter No.ES-236-B(T) 

dated 10.8.1988. Despite this fact the General Manager had 

entertained the prayer of the applicant and rejected the 

same with grounds as stated above in place of simply 

rejecting the prayer of the applicant on the ground that 

it was earlier ±ejected already. Under the circumstances, 

I consider that this present O.A. of the applicant arose 

out of the. order dated 1/2-7-96 of the General Manager(P), 

rI.F.Rai1way, Mallgaon and therefore it is in time. 

4. 	Mr G.N.Das has submitted that the prayer of the 

applicant was rejected arbitrarily as having not been submitted 

before 31.7.1973 without going into the merit of the case 

of the applicant and without recording reason. AQcording to 

him the fixation of 31.7.1973 as a cut off date is by itself 

arbitrary. It is his submission that the applicant could not 

have come forward before 31 .7 • 1973 as the corrected, Matricu-

lation certificate was received by him only in March 1974. 

Further,the rejection has resulted in reduction of the period 

of service of the applicant but this rejection was made withoul- 

contd ... 5 
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hearing the applicant which is bad in law • Mr Sengupta 

appearing for the respondents has submitted that the circular 

of the Railway Board fixing 31.7.1973 as a cut off date for 

the purpose of submission of requests for alteration of 

date of birth by the railway employees who were in service 

as on 3.12.1971 has the force of law. The applicant was in 

service as on 3.12.1971 but he had not come forward with a 

request for alteration of his date of birth before the cut 

off date. Even after the correction of his date of birth in 

the Matriculation certificate the applicant had not submitted 

any request immediately but he had )  according to records of 

the respondents, submitted his request only on 1.5 .1984. He 

submits that the Hon 'ble Supreme Court had held that such 

belated request should not be entertained. Mr Senqupta further 

submitted that the corrected date of birth of the applicant 

is not binding on the respondents as the Railway was not made 

a party to such a correction. The Railway recognises only 

the date of birth of the applicant as declared by him at 

the time of entry into the service under the Railways. The 

Railway had not reduced the period of service of the applicant 

based on the date of birth declared by him at the time of 

his entry in service and accepted by the Railways which forms 

part of the terms of contract of service of the applicant with 

the Railways. Therefore, according to him, there is no justi-

Lication in the contention of the applicant that he was not 

given opportunity of being heard before his prayer was rejec-

ted as there is no reduction from the accepted position. He 

has also submitted that it is not correct to say that no 

reason was recorded in rejecting the prayer of the applicant 

as reasons have already been recorded in the respective 

k orders rejecting the prayer of the applicant for alteration 

contd... 6 
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of his date of birth. The learned counsel Mr G.N.DaS has 

referred to 1990(3) SLJ 266, AIR 1993 SC 2647, 1995(1) GLJ 

295 and AIR 1969 SC 1269 while making his submission. Mr S. 

Sengupta similarly referred to AIR 1993 SC Pt.2 page 1367 and 

1969 Labour and Industrial Cases 1017 in his submission. 

These decisions will be referred to later on if they are 

considered necessary for disposal of this application. 

5. 	The first question to be considered in this case is 

whether the applicant had come in time before the competent 

authorities of the respondents to seek alteration of his 

recorded date of birth. The Railway had sought to amend the 

Indian Railway Establishment Code VoL.1 to the effect that 

requests for alteration of date of birth of employees should 

not be entertained after completion of the period of probation 

or 3 years service whichever is earlier. }owever, in order 

to alleviate hardship of employees who were working as on 

3.12 .1971 time was extended for them to submit the requests 

for alteration of date of birth, if any, upto 31.7 .1973 vide 

letter NO.E(NG)II-70 BR/i dated 4.8.72. The contention of 

Mr Das that the fixing of the cut off date 31 .7 .73 is 

arbitrary io unacceptable as the applicant has not in this 
C.A sought to quash this order dated 4.8.72. His other 

contention that the applicant could seek for -alteration of 

his date of birth after 31.7.73 in view of the letter No. 

E/71/0c) dated 29.7.88 issued by the General Manager, N.F. 

Railway to the effect that alteration of date of birth would 

be decided personally by the Chief Poonne1 Officer only 

with speaking order is also unacceptable because this letter 

does not extend the cut of f date of 31.7.1973 fixed by the 

L respondents for those employees who were in the Railway 

contd.. 7 
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service as on 3.12.1971. The ap1icant was in service as on 

3.12.1971. As far as he is concerned delay or laches on his 

part has to be reckoned with reference to the cut off date 

31.7.1973. Reckoning such there is a delay. The reason given 

by the applicant is that this cut off date id not applicable 

to hIm as he could not come before the Railway authorities 

for alteration of his date of birth before 31.7.73 as the 

copy of his corrected Natriculation Certificate was received 

by him only in March 1974. Even If it is accepted that he 

had received the copy of the corrected certificate only in 

March 1974, there is no reason assigned by the applicant to 

the delay in submission of his request for alteration of 

his recorded date of birth between March 1974 and 3.10.1975,,' 

the date on which, according to him, he submitted the first 

request. After 3.10 .75 he woke up only on 24.6.1981 to remind 

the respondents about his request and thereafter he reminded 

them only occasionally after gaps of long years. His repre-

sentation dated 1 .5 .84 was rejected by the respondents on 

10.8.1988. But the applicant did not take up his case again 

until 22 .9.95. No reason for such delay has been given by 

the applicantexcept making vague and unsupported statement 

that he regularly visited the office of General Manager(P), 

N.F.Railway, Maligaon many times seeking for justice but he 

was being told that the matter was being looked into. In 

Union of India Vs. Harnam Singh reported in AIR 1993 SC 

Part-2 p.1367 the Hon'ble Supreme court Atas held 

"It is open to a civil servant to 
claim correction of his date of 
birth, if he is in possession of 
irrefutable proof relating to his 
date of birth as different from 
the one earlier recorded and even 
If there is no period of limitation 
prescribed for seeking correction 
of date of hirth,the cvernment 
servant must do so without any 
unreasonable delay." 

contd... 8 
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In Secretary & Commissioner, Home Department and others vs. 

R.Kirubakaran reported in AIR 1993 SC 2647 the Hon'bie &ipreme 

Court has held : 

uttnile disposing of any such appli-
cation, the Court or the Tribunal, 
has first to examine, whether the 
application has been made within 
the prescribed period under some 
rule or administrative order. If 
there is no rule or order prescri-
bing any period, thea the Court or 
Tribunal has to examine, why such 
application was not made within 
a reasonable time after joining the 
service . 

The applicant had in his possession the corrected copy of 

the Matriculation certificate as in March 1974 as stated 

by him in this application. But he had submitted the 

request, according to hiLu.only on 3.10.1975 and had not 

pursued his case seriously and regularly thereafter as would 

be seen from the facts available on records as narrated 

above. Thus despite possessing the evidence in the form of 

a corrected Matriculation certificate the applicant had 

without sufficient reason failed to make his request before 

the authorities of the respondents within reasonable time. 

Therefore, the instant application of the applicant has to 

fail on the ground of delay and laches on his part to approach 

the authorities of the respondents within reasonable time 

and in the absence of any reason 'justifying such delay and 

laches. 

6. 1 	On perusal of the impugned order I find that the 

contention of the applicant that no reason was assigned to 

the rejection of his prayer and that the respondents had 

not gone into the merit of his case is unacceptable. The 

order dated 1.7 .1996 issued by the General Manager(P), NF. 

Railway shows that one of the reasons why the request for 

contd... 9 
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alteration of the recorded date of birth could not be 

accepted at the time is because though the correction was 

made by the University on 1.9.1971 the applicant, who was 

in service as on 3.12.1971, had failed to submit his 

request before 31.7.1973. Thus the thrust of the rejection 

is that the applicant had made belated claim. The reasoning 

of the respondents may be wrong or without merit but it 

cannot be said that the respondents had not applied their 

mind or recorded their reasons while rejecting the request 

of the applicant. Accordingly,-the contention in this regard 

is dismissed. 

7. 	The period of continuation of the applicant in 

service is determined by the date of birth declared by him 

at the time of entry in service and recorded in his service 

record and accepted by the employer. The applicant has a 

right to continue in service during this period. The period 

of service of the applicant determined on this basis had 

not been curtailed by the rejection of his prayer to allow 

alteration of his recorded date of birth. Therefore, his 

right has not been affected. Mr Sengupta has referred to 

the judgment of the Hon'ble Calcutta High Court reported in 

1969 Lab. I.C. 1017 in V.G.Rav vs. General Manager, South 

Eastern Railway, and others in which in para 11 it was held : 

u1f the Railway had been made a 
party defendant, the respondents 
would have been bound, under the 
general law, to give effect to 
the inter partes judgment,irrespec-
tive of what was provided for in 
the Service Rules. But that has 
not been done by the petitioner. 
The respondents cannot, therefore, 
be compelled to give effect to the 
declaration made at annexure 'B" 

This Tribunal had held in the order dated 26.7.1996 in 

4 	O.A.140..162/95 in Madhusudhan Roy Choudhury vs. Union of 

contd.. 10 
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India & ors. and in the three other cases mentioned therein 

that the alteration of date of birth made by the University 

on the request of an employee after such employee entered 

service is not binding on the employer when the employer was 

not made a party by the employee before the University. 

The respondents had not been made party to the alteration 

of age in the Matriculation certificate in the present 

case. In the light of the above I am of the view that the 

plea of the applicant that civil consequence is involved 

in the rejection of his prayer and as such, the order is bad 

in law as it was issued without affording opportunity of 

being heard to him is unacceptable as no right vested on 

the applicant has been taken away by the rejection. 

In the result, the application is dismissed. 

No order as to costs. 

1r 	I e 

G.L.SAN4YINE ) 
ADM I NI STRAVE MEMBER 

pg 
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THE CENTRAL ADMINISTRATIVE TRIBUN : 

GUI BElCH. 

(An application U/s 19 of the Administrative 

TribunaisAct, 1985). 

Q.MJ./C4' 	196. 

Shri Bireridra Kumar Das. 

...Appljcant. 

-Versu s-. 

Union of India and others. 

.Resxondents. 

1: PART ICUS OF THE APPLICANT : 

i) Shri Birendra Kumar Das. 

Son of Late Golok Ch.Das. 

Aged about 53 years. 

lv) Head Coaching Clerk, 

Guwahati Railway Station 

N.F.Railway,Guwahati.. 

2: PARTICUL6ESOF THE RESPOl'JENrS: 

Union of India represented by the General Manager, 

N.F.Railway , Maligaon , Guwahati-Il. 

General Manager, 

N.F.Railway, Maligaon, 

Guwahati 

V7~ j  Y~F-4  •Contd... 
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General Manager (P) 

N.F. Railways, Maligaori 

Guwahati , Assam. 

Divisional Railway 

Manager (P) , N.F. Railays, 

Lumding , Nagaon, Assam 

Station Manager , 

Guwahati Railway Station, 

N.F. Railway , Guwahati—J.. 

Deputy G.P.O. (IR) 

N.E. Railway , Head Quarter , Maligaon 

3: THE APPLICATION IS MADE AGNST THE R)LLOWING ORDER: 

Order F'b.• E/III—cB.2(T) dated 5.8.96 passed by 

the Respondent 1b.4 rejecting the prayer of the applicant 

for correction of the D.O.B. in the Service Bookon the 

basis of the D.O.B • as corrected by the Gauhati University: 

authorities. 

• 	 4: JURISDICrION OF THE TRIBUIJkL: 

The applicant declares that the subject matters 

of the application are within the jurisdiction of this 

!-kn'ble Tribunal. 

5: 	The applicant further declares that the application 

is within the limitation prescribed under section 21 of 

the Administrative Tribunals Act, 1985. 

Gontd.. 

zt( 
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6: FACTS OF THE C  ASE : 

	

1) 	That the applicant duly passed the Matricula- 

tion examination in 1957 of the Gauhati University . The 

applicant comes from a poor and respectable family of 

Barpeta. The applicant initially joined the Railway service 

as Tally Clerk on 18.9.63 and was posted to Guwahati 
O T  

Railway Station. Thereafter , he was promoted to the rank 

of Senior Coaching Clerk on 	and posted as such to 

the Guwahati Railway Station. In appreciation of good 

service records, the applicant was promoted to the rank 

of Head Coaching Clerk and he resumed his duties on 

at cwahati Railway Station where he has been serving as 

such till now • Since the date of joining service , the 

applicant has been serving sincerely and honest'y and to 

the best of his ability. There was no occasion when he 

incurred the displeasure of his superiors at any point 

of time. In fact , in recognition of good service records, 

the authorities granted hiadvance increments in 1974. 

He was also granted a money reward of .200/- "for his 

high sense of duty at the critical moment on 4.3.90 at 

Gauhati Station which saved the prestige of the Railway 

Administration " 

A copy of the office memorandum 1'b.C/Misc/80 

dated 30.6.o /5.7.80 granting the money 

reward is annexed herewith and marked as 

Annexure- I. 

2) 	 That the Matriculation certificate No.375 

dated 10.8.57 issued by the Registrar, Gauhati University 

Contd.. 
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in favour of the applicant recorded the age of the applicant 

as 17 years 6 months on the First of March, 1957 (date of 

birth being 1.9.39 ) and accordingly the date of birth of 
the applicant was recorded in the Service Book as 1,9,391 

3) 	 That, thereafter, while the applicant was 

serving as Tally Clerk at Gauhati Railway Station, his mother, 

Menaka Bala Das (who died in July ,1985 ) showd him his 

horoscope in early 1971 . The applicant &vent through his 

own horoscope and found that his date of bjtth was recorded 

as 21 
-
1.43 . The applicant, immediately submitted an app li.-

cation to the Registrar, Gauhatl University enclosing the 

Matriculation certificate in original and the horoscope 
and prayingf.or.the correction of the age recorded in the 
certificate. The University authorities, after proper 

verification of facts, became satisfied and the applicant's 

age was duly corrected as 14 (fourteen) years I (one) month 

10 (ten) days instead of 17 years 6 months on the First of 

March, 1957 and the relevant corrections were duly initi-

alled on 1.9.71 by the Registrar with his official seal. The 

applicant received the corrected certificate only in March 

1974. 

A copy of the said certificate is annexed 

herewith and marked as Anneure—I1. 

4) 	 That the applicant , on 3.10.75 9  submitted a 

representation to the then Divisional Superintendent (i'), 

N.F. Railway , Lumding through the Station Superintendent , 

Guwahbti Railway Station praying for correction of the date 

Contd.. 
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ofbirth recorded in the service sheet of the applicant in 

view of his age since correctedby the Gauhati University 

authoritie's and a copy of the corrected certificate was 

also enclosed . The representation was duly received by the 

Station Superintendent , Gauhati Railway Station and forwa-

rded the same to the then Divisional Superintendent (P) , 

Lumdirig 

A copy of the representation dated 3.100'75 is 

annexed herewith and marked as nexure—III. 

That the representation was kept pending by the 

Respondent ?.4 for no apparent reason • The applicant used 

to visit the office of the Respondent Ib.4 every now and 

then and he was told by the office that his representation 

was being processed for considerat ion and disposal. As 

there was no response as to the fatt of the repre sentation 

dated 3.10.75 , the applicant , on 24.6.81, submitted a 

reminder representation to:the then Divisional Railway 

Manager (P) , N.F. R ailway , Lumding. with reference to 

his earlier representation praying for necessary correction 

of his age in the Service Sheet. A certifiadtoàpy of the 

Matriculation certificate was also annexed therein 

A copy of the reminder representation dated 

24.6.81 is annexed herewith and marked as 

Annexure-IV. 

That , inspite of reminders and personal contacts , 

the applicant became surpiised as to why the Respondent No.4 

was not: inclined to consider the representation of the 

Contd.. 
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applicant so long . On 1.5.84 , the applicant submitted a 

representation to the thief Personnel Officer , M.F. 

Railway , Maligaon through proper channel praying for 

consideration and disposal of the representation filed by 

the applicant regarding correction of his age in the 
Service Book. It was surprising that all efforts made 

by the apDljcant failed to elicit any reply from the 

authority. . Theapplicant , on 2.3.87, again submitted 

a reminder representation to the Respondent No.4 referring 

to his earlier representation ?.reminders and praying 

for his attention to consider and to dispose of the 

representation pending so long. 

Copies of the reminders dated 1.5.84 and 

2.3.87 are annexed herewith and marked as 

Mnexure-V and Wrespectively. 

7) 	That the applicant begs to state that the 

General Manager (P) , ?J.F.Railway , Giwahati(Respondent No.3) 

vide his office memorandum No.E/71/0(C) dated 29.07.38, 

issued a circular to all concerned including. D.R.M.,Lumdjng 

to the effect that the cases regarding alteration of date 

of birth would be decided personally by the thief 

Personnel Officer and not by any authority lower in rank 

than the thief Personnel Officer . The circular further 

stipulated that, while disoosing of the cases of alteration 
of date of birth, there will be a speaking order from the 

thief Personnel Officer in each and every case whether 
accepting or rejcting the prayer of the staff concerned 

A Copy of the Circular dated 29.07.88 is annexed 
herewi,th and marked as Annexure-VIi. 

Contd.. 
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That inspite of the above circular,the Respo-

ndent No.4 , by his office memorandum b.ES-236-B (T) 

dated 10.8.88 9  informed the applicant that the staff were 

given an opportunity to represent for rectification or 

any mistake in their recorded date of birt.h upto 31.7.73 

and no second opportunity was given after 31.7.73 vide 

CPO/MLG'S I\b.RectL1 dated 209.72 and accordingly the 
E7I7o(CJ 

prayer of the applicant was summarily rejected completely / 

ignoring the dircuiar dated 29.7.88 . 1w would be pertinent 

to mention here that the Respondent No.4, being an authority 

lower in rank than the thief Personnel Officer , had no 

authority to rej ect the prayer of the applicant in terms 

of thecjrcular dated 29.07.88 (Annexure..,VIL) as this 

power was vsted only in the thief Personnel Officer , 

Maligaon . The Respondent No.4 not only flouted the circular 

(Annexure-Vil) issued by the competent authority but also 

exceeded his jurisdiction in the matter. 

A copy of, the memorandum dated 10.8.88 is 

annexed herewith and marked as Annexure-Vill. 

That the applicant has tried his best to 

obtain a copy of circular no. cPO/M.G No.Rect/391 d8ted 
E/71/O(C) 

2.9.72 fixing 31.7.73 as the cut off date for correction 

of age but inspite of his best efforts , he could not 
4 

collect the same and as such he craves leave, 	*T this 

Hon'ble Tribunal to direct the respondent to produce the 

same. 

Contd.. 
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10) 	That the app licant was regularly visiting 

the office of the Reondent No.3 at Maligaon seeking. 

justice but he was being told that his case was being 

looked into 	finding no prospect of getting relief, the 

applicant, on 22.9.95, submitted a prayer to the,General 

Manager , N.F. fl ailway ,Waligaon (Respondent No.2) expl-

aining the facts and circumstances under which the 

Respondent No.4 illegally rejected the prayer of the 

applicant and praying  for consideration. 

A copy of the prayer  dated 22.9.95 is 

annexed herewith and marked as Annexure-IX. 

That the applicant became surprised that the 

iRespondent No.2 was,also'not inclined to' do justice to 

him and no decision was conveyed to him . The applicant 

had submitted reminders dated 09.11.95 and 2.4.96 to the 

Respondent Ib.2 but surprisingly no intimation was given 

to the applicant as to the fate of his -appeal 

Copies of the reminders dated 09.11.5  and 

02.04.96 are annexed herewith and marked as 

Annexure-X and Xl respectively. 

12) 	 That the applicant became completely frus- 

trated when te found that nobody was interested to look 

into the grievance of the applicant '. On 28.5.96, the 

- applicant went to N.F. Hailway Head Quarters at Nialigaon 

and sought an interview with the Deputy C.P. (IR) but he, 

inéad of personally hearing the grievance of the applicant, 

Contd.. 
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sent back the interview slip with the note in his own hand-

writing to the effect that "your case is being processed. 

You will be informed in due course ". 

A copy of the interview slip dated 28.5.96 

containing the note is annexed herewith and marked as 

Aflnexure-XII. 

That, on 15.6.96 0  the applicant submitted 

another appeal to the Respondent Nb.2 stating the entire 

facts and praying for consideration of his case before 

he proceeded on voluntary retirement. 

A copy of the appeal dated 15.6.96 is annexed 

herewith and marked as Annex ure-XIII. 

That the applicant has now received a cornrnuni-

cation No. E/III/Gr.2(T) dated 5.8.96 from the Respondent 

No.4 whereby the prayer of the applicant has been rejected 

on the ground that he failed to apply for necessary 

correction of his date of birth by 31.7.73, the cut off date 

fixed by the Railway Bbrd 

A copy of the letter dated 5.8.96 is annexed 

herewith and marked as Ann exure -XIV. 

That, being highly aggrieved,the applicant is 

approaching this Hon'ble Tribunal for, 	relief. 

7 : DETAILS OF REMIES EXHAUSTED : 

The app.icant submitted represent atiDfls to the 

authorities for correction of his date of birth but it was 

arbitrarily rejected. 

contd.. 
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8 ; 	 The applicant further declares that he has 

not previously filed any application/writ petition or suit 

regarding the matter in respect of which this application 

has been made before any Court of law or any other auth-

ority or any other Bench of this Hon'ble Tribunal and 

no such application /writ petition or suit is pending 
I 

9• : RELIEF SOUGAI\D GROUNDS :- 

For that the inpugned order rejecting the 

prayer the applicant for correction of his date of bith 

has been arbitrarily and unulateraly A ct1 without any 

basis and as such the inpugried order is bad in law and liable 

to be set aside. 

For that the applicant has a vested right to 

get his date of birth corrected in his service book and 

this right flows from the right he continues in service 

until he reaches the age of superannuation. The authority 

has committed a great illegality by rejecting the prayer of 

applicant for correction of his date of birth specially 

when the Gauhati University . authority has corrected his age 

recorded in his IVatriculation Certificate and as such the 

inpugned order Is bad in law and is liable to be set aside. 

	

Ing, 	For that,it is a settled principle of law 

that the ager 	-e 	in Matriculation certificate should 

invariably be accepted as conclusiaproof of date of 

birth and correction of age in the Matriculation certificate 

4 

4,  

contd... 
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done by the University authority should also be the sole 

basis or conclusive proof for making correction in nate 

of birth in service book. The authority committed an 

illegality by rejecting the prayer of the applicant in 

violation of the settled principle of law and as such the 

imougned order is bad in law and liable to be set aside. 

ri 

For that it is incurnbe?it on the part of the 

authorities to consider the representation praying for 

correction of date of birth specially when curtailment of 

the age of the applicant in the service book involved 

civil consequences and there should have been a proper 

enquiry and an opportunity of being hard ought to have 

been given to the applicant before arbitrarily rejecting 
the 

his prayer and that not having been done,/action of the 

authority cannot stand the test of law as it contravenes 

the principles of natural justice and as such the inugned 

order is bad in law and 	liable to be set aside. 

For that, the impugned order has the effect 

of a penalty and as the procedure laid down for imposing 

penalty has not been followed,the impugned order is bad 

in law and liable to be set aside. 

For that the cut off datefixed by the 

Railway authorities does not have the-5 	of law and 

as such the impugned order rejecting the prayer of the 

contd.... 
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applicant an the basis of the cut off date,is not sus-

tainble in law and as such it deserved to be set aside. 

For that the applicant prayed to the authority 

for correction of his age as per his Matriculation certi-

ficate as far back as on 3.10.75 and the authority sat 

over the matter and belatedly informed him that since he 

did not apply for correction before 31.7.73, his prayer 

could not be agreed t0 as per Rules ashe had applied only 

in the year 1984 when, in fact,the applicabn applied 

for as far back as on 3.10.75 and as such the irrpugned 

order passed without any application of mind is bad in law 

and 	liable to be set aside. 

For that, though the authority rejected the 

praEr of the applicant only on the ground that he did 

not apply for alteration before 31.7.73, the purported 

cut off date and that no opportunity was given after 

31.7.73 . From circular dated 29.7.88 (Annexure-Vil), 

it will.be apparent that the authority even in 1988 were 

taking up cases for alteration of date of birth,as such 

the inpugned order is bad in law and liable to 1e set 

aside. 

For that the Univerity Authority,after 

properly considering the rnatter,had changed the date of 

birth earlier recotded and the Respondent authority 

ought to have considered the case of - the applicant on 

merits instead of rejecting on the basis of some 

contd.... 
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instructions which do not have the force of law and 

are contradictory and as such the iripugned order is 

bad in law and liable to be set aside. 

For that the purported date 31.7.73 has no 

relevance whatsoever to the service career of the appli-

cant and the same is an imaginary and afjificial date and 

the ground for rejection of the applicant's prayer is 

li8ble to be set aside on this ground alone. 

 For that in any view of the matter,the 

irrpugned order is bad in law and liable to be set aside. 

10 : 

It is,therefore,prayed that your 

Lordship would be pleased to admit this 

application, call4 for the entire records 

of the case ., I

askod . the opposite parties to 

show cause as to why the irrpugned order 

(AnnexureIJ..Aould not be set aside and 

after perusing the causes shown,if any and 

hearing the parties,set aside the iripugned 

order and direct the date of birth of the 

applicant be corrected in terms of the date 

of birth as corrected by the 	Gauhati University 

authority and/or pass any other order/orders 

as your Lordships deem fit and proper so as to 

grant relief to the applicant. 

contd.. 
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ii •. INrERIM ORDER: 

NIL. 

12 . Does'riot arise. 

13 	. Postal order No. dated 	178 3 

ssud b y  t he post office at Gauhati enclosed. 

coritd.. 
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V E R I FICATIQJ 

I,Shri Birendra Kr.Das ,son of Late Golok Das, 

aged about 53 years, at present serving as Head 

Coaching Clerk at Gauhati Railway , do, hereby,verify 

that the contents of the paragraphs 
_)9 	L2- 

are true to my knowledge and these made in paragraphs 

are believjto be true on legal 

advi.e and that I have not supessed any material fact. 

gjre. 

... 
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'1 has accorded &anction of Cach a c L 
1yidrod) only in favour 

of Sh 	.. 	.: 	GC/CY for h2o h4 aenco of 
duty a: 	. 	.., 	c 4. 0 c at Geuhoti station 
which a.:. 	:J ):.. :; cc tho Roily ttöjntrat ion. 

41  

	

P. I, 	k?,:r, 
DivhianaJ. ia.t1wey lAamooz 
N. P, 

No, C/t i 	 dt, 30 9 6.80 

P Cs  Copy f 17 
!/1,NZ eionçwith coparo copy * tho 

CO8ary pay. order fo D. 200/ 
ct 	 eward mv to icued in fevor 

o 

	

	131rendra Lurnar tas 0  OC/GWY to .e 
Wd in isence of AOS,/St 9/CFIY under inttrna3 

to FL- 19 oficc. 

SIrandri fte, Pnt CC,/EW( throuah £tf!Vn/ 
t1Y for iiiformatott 

4/&th/Q1X for ihformation in roforenco to 
his Vro* 	 of l6.80 

DiiO/I for information please. 

for Div. 	WVO  lanvsr(Comml) 
N, FS 	 . .... 041 
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Chief Paroon]. Officer 0  Maliion 4, 

M1ieon. 	 ôz 

o 
• 	

Through proper chnel 

Orrrctio an 

Sir 

• . 	 I beg to submit thait the eg• e,ntrod in my 

M"triculo tion Cmrtif!oeticp' WZflJ wrang b rIA 

the tiie entered into my stiry ic file if; i , lso wron 0  

• 

	

	My oriinl Mitricu1ion certi .citew; corrected by, 

the Guuhati University in the yer 1971 and I beg t 

ubtnit herewith a Photott ooiy oi th ciorrrcteL 

certificite for necenry correcti n in my service 

file and for this ct of kindnes 's I Elha ll iVer 

• 	 •• 

Yo 

rendr (r. 

Ouhatj Rly.St.tjon, 

• 	çJ 

$ncie one PhOtOstt4t cory  
of the crtificjtb., 
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The D() Lumding 11.1.I(1y. 

Throwjt proper chonnci 

Dated 2.3.87 

Sub : 

Rapootod Sir, 

That sir, my representation of the 

above subject dt. 3.10.75,24.6.81 

5.2. 63. up till now the file is not 

moving 

30, I bg to (3rw your ktnd 

üttentlon to tho ta&ttir ufld plLty that 

it would receive your kind and favourble 

orIur. 

Yours faithfu]Jy, 

• 	( Dire ndra kpmar DOL3 ) 

2.3  • 37. 
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All 	& A ttQ2fira in 
• 

	

11,1 0 1)nent c:hngo, 	• 
A' I ?Oa/Luo ii Haqrz OSD/fl,Dy.CPO/G,Dy.cpo/NG, 
hP Rntluit. 
-'- - 

• • 	 EA1te,atjonof date of birth0 

ocy doCjciod.thet oron ro IT, n rd ingultort1on 
Of cl 	brhwill, bo dncjdod porionaily by ty i,of 

:nrd 't by any flthor1ty lower then 
• -c;e: 	 Uficer0 While d1sposinz the cases of 

aItc::.'.:i of date of birth them, will be a ipeaking  
odor :n - if reronne1 Officer in each and every cnne 
whethcx 	ptn or mjecting the pmyorof the staff 

• corcer'ç) 

• 	 • 	 .• 	

• 

(SPS Jam) 

	

• 	 Chiof 13ax'nernc1 O!flcer(M1.mii), 
• 	• 	 ' P.luy, DU'ccion-0 

Copy 	1 	1-it, i''U/o1iaon - 25 apare Copies 0  

'• cer&. .o cretary/N aT/Ma1ion 25 apara ccriC'o0 
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N.' F. Railway 

IRM(P) 3 office 
en. 	/ 	Luc1ing,datod Q-8-88 

To 
.hri Birondra1r.Das,Ad-hooHOC/GHY 
through S3/}1Y. 

Sub -. Your appeal dt.1-5-84 & 2-3-87 
for correotion of sorvio OQ 

With reference to your appol quoted aho,you 
are inford fiat staff wore given an opportunity tore-
proiont for rectification of any mito in their ro0orded 
date of birth upto. 31-7-73 and no soc,ond opportunity was  
given af ter 31-7-73 Vido CPO/'n no.otj9i .c1t.2-9-72 

Furthc' it appears from your appeal that you got 
the correction made from Gauhati University su far haijk as 
1971. So, you oould have easily applied earlier i.óhy 
317-73 for the correction of your r000rdcd date Of birth 
hut you did not do so  by 31-7-73 rathor you applied only 
in the yow' 19849 Honc6 at this r1itant date your contontion 
fo r chango of dato of birth cannot ho agrood to as pr oxtant 
rules. So, the data of birth alrody ro0ordod aopr, ycsur 
original oortifiot.to at the timo of iiit1al uppointmt 
stands good. 

/ 
for DiVi.R'ailwqanagor(P) 

N.FcRailWay,LUtnd1ng 

-a 
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C General t'1rger,
.Ra il6y 

aligaon. 
DCte 22,9.95 

I .  

Respected cir, 

With due respect and humble 5ubrn1s3ion I g to 
state as 2 ollow.. 

Thatt sir, the at: chteresi, intaticulation Certificate ias 

wrong and c.nsquentl\ the age entered ir.t.orty service 
file is also vrong, Accordingly I re an 	bfsre 
Divisional F4LIilwOy Znaer(?) Lumding, N.Fflilway and 
the said appeal 	reJected By Divisional Railssy 
1lnaçer videhis letter N o. S-236B(T) it. io,e,e 

(t 1 L I e t1.Lt' 
In this cenrectiun 8 Photo-Stat copy is enclosed herewith 

same is rar}ed 8 r,  lnnexureA', 

That sir, I would li)e to refer to a Circular isud by Chief 
Personal Officer and in this Circul or it has been clear1 

3t5ed that application for correction of cate of birth 

chall be dealth'Pera,nally' by Chief Personal Officer. 

A copy of the said circular is enclo sed herewith and 

IL same is nrkd as AnnexureB' • 

Now Ibeg to submit that the age entered in 
F1. 

my Mltriculati.n Cext•ficete wa s wrong and 4Jubsequen4y 

the ago entered into my service file is al so wrong. 
My original t4tricu1atien CertiSicate was corrected by 

the Guwehati ti niversity in the year 1971 end I beg to 

submit herewith a c.rtified pheto..stat copy of the 

corrected certificate for necessary correction in my 

service file and f or this act of kindness I shall ever 

pray. 
1, 

(I  

Subs. AJERAT ION OF DATE F BIRTH. 
- 

Yours f. -t1thfully 

( E3irezxra Kumar D$.) 
Head Coaching Cleek 

4\iI 	R'\a L La Ay 

rd 



I 

i: 
• 6 

NF 

\ect4 S'r 

Dale.  

/N.AEXUPUX \A 
- 

kA 
 

c( 	ci 	
11L3 	çUfr 	

- ( I 

I 
itd

LA  

r.-c 	 A'Y. 	 YL\ 

ILt. 

-e 	't'' 
\v¼% 

lMr) 	cvL 

LIT 
sk\ 

4flj 

H: 



— 

IV AIS )R 

• 1. t KOLok • 	____ 

4 

- 

- 	

I 

CA 

An 

• 	 • 	 • 	 • 

	

ci 	
cç 

&. 	• 	S 	 Q1 

d 

	

4 	C )• 
C1  

Le 

at- 	
1tt to 

CA 

\ 	tt 

Vt I 
fio 

- 	' d" 	 • 

r. 	

c4 

& 	 1 

\ 0 

QV 

• 

• 	
pJ. 	• 	

c 	
S 

Vt 
•cl 	

co" 	c. • 

• 	 • 

	

I 	 • 	 S 	 S 	 S 



4.. 

T 	çPZD (L ' 

4 	 - 	
: 

CV 

ve 

j1bL1t 



I- 

I 
4 

(/ 

H 	
L 

6-A 

/N, F. • '•% 

%c(.cL 

/) /VI\'E X 1) p-xiiT 	, 

H 

	

t0 	 1d 

CiA 4&v 	 cI 	c1  it 

o. ?4 	- ok 

c1t 	
'Q oL}L_. oWtr 

ave- 

ccLs 

0  

O 

LL 

	

)OCc! I 	
I 	

If 

- 

	
CiLA-43_ Coi- 

ur k 	 . 

	

c 	 d  -)~ A 411L 
 

ci 

sr  

s PorL. a Lts" 	 4-talt~di  

	

a 	
' H 

C 

d L 	
r:; 

Ql-4L 	
CtLLJ 

RL'.1..  -\ :tf_trit' 



clobn th/5 096 

I, 

WLV . 

- I 

-TAM  

4  I if 
• 	 N:. P. RpilWays 

J 

 

Office of the 
/ 	 D1V1.R1iWAy 1nagor(P) 
/ 	 Lunding. 

/ t'o.E/IT!-Gr.2(T) Dated 	81996 

To 
Shri Birondr KrsDas,HCC/GHY 
Through SS/HY;. 

9'ib 	Aitoration of rocorcod. dnto or birth 
• 	 of Shri B.K.DB,1iCC/G11Y. 

•Puef: -  GM(p)/iLG's letter No.195G/4/2(T) 

• 	
dt.01/0207964 

In torL3 of GM(P)/MI1G'o lottor quo tid aboVo, thie in 
to inform you that 'tho d . ato of birth W2 ontorod in tho firSt 

• 	page of your sorVioo book as 1-9-39 in yrur own hnc1writing 
• 	nd you have signed the first PaGO. 

Furthor, you got your ago corrected frori Guwahati 
Univord ty on 1971 but failed  to apply for the Said altera-
tion of dato ofbirth by 31-7-73 1.0. the cut off date fixed 
by the Boerd for all tho so Staff who word in Sorvico 36 on 
31271. 

So, your  request for altoration of d5to of birth at this 
Stagø, thoroforo, cannot  be accepted. 

'o r Dlvi . Y', Y -Man ;E:CASr 
!.F.R1y.,Lur1din& 

Copy fowardod to GM(P)/MLG for infortior in reference to 
his lottor cltod eboVo please. 

Copy forwardod to APO/GHY for inforriction please, 	_- 

for D1v1.i1y0Mnr(;or(1') 

'of...... 
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I N THIS C ETRJUJ L.DNINI S TRATIV1 TRI 3tTNAL:: GtMAHATI BINCH. 

j: 

O.A.N,166 of 1996. 

	

Sri Birendra Kuinar Das . 	Applicant. 

-Vorsus 

• Union of India & Ors. •.. ktesponctents. 

IN THE MATTJROF: 

Written Statement for and on behalf 

of the responctents. 

The answering respondents sheweth as under respectfully :-
1. 	That the answering respondents have gone through the 

espy of the application filed by the applicant and have under.. 
stood the contents thereof, 

2 0 	That Save and except the statements which are specifically 

admitted herein below all other averments made In the applica.. 

tion are emphatically denied hereitjth. Further, the statements 

of the applicant which are not borne on records are also denied z 
and the applicant is put to strictest proof thereof. 

3. 	That the applicant has got no valid cause of action for 

f{llng this application. 

4, 	That with regard to the statements made in paragraph 5 of 
the application it is subntLtted that the appliatjn is barred 
by limitation and the contention of the applicant is not admitted. 
The case is already hit under the provisions of Section 21(1)(b) 

11JL- of the Administrative Tribunal Act,1985, even if the contentions 
° 	

of the applicant in support of filing the present case is taken 

'r1(?,941t0 Consideration, Mer,  sover, at such a distant date the applj 

•.... 2/ 
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application cannot be entertained under any circumstatice4° ' 

On many occassioflS in the past, the applicant was clearly 

intimated by the Railway Administration rejectihg his belated 

ana untenable prayer for change of his recorded date of ,  birth 

which was put by• him in the service rcordunder his own signa-

ture while entering into the railway ervice initially. The 

Applicant's pleas (of receipt of DRM/P's letter No./III..Gr.2 
Certificate 

(T) dt.5.8.96 and change of age In 4atriculatioflLifl 1971 oraoi 

in support of filing the present applic ation in August' 96 after 

lapse of abOut 33' years from the date of entering In the Rly. 

service, are not acceptable as will clearly reveal from the 

nature and fact of the case. 

5. 	That it is submitted that the present Application 13 the 

outcome of his afterthought and aimed to derive, undue and un-

lawful benefits, in the way of extension of service period and 

oth' consequential benefits in pursuance 66 that ,which,are not 

admissible under rules. 

• 	6 6 	That with regard to averments of the Applicant in para.. 

graphS 6(1) and 6(2) of the Application the answering respon-

dents state that the Applicant, who is a ]terate staff, was 

appointed on the railways on the basis of his application for 

appointment submitted by him along with all required documents Certificate 
jncluding the certified copies of the MátriculatioflLich 

• 	showed his age as 17 yes 6 months on 1st. of March,1957 and 

according to which the date of birth As 1.9.39) in response 

to the Employment Notification- for such postS and at the time 

of entering Into the railEay service in the year 1963 he also 

declared his date of birth 18 1.9.1939 and recorded this date 

in the opening page of 'his service Book under his own signature 

and thumb impressions and this particulars of date of birth 

has also been reflected in his varlouS . ServiCe records so long 

including the seniority lists published 'by the railway Adn-tfli- 

etration from time to time without any ob :ect1on/repreSefltatiOfl 

3 
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So long until he cameup with new stories as described in tb
9 1  

body of the Application. It is also not admitted that his sfFli 
Cr 

was all&loflg unblemished one. 	 U. 

A copy of the opening page of his Service Book show1n1. 

date of birth as 1.9.39 is. annexed hereto as itnnexure-I. The 

particulars of his service are matters of record and all these 

statements which are not borne on records are denied and the Appli' 

cant is put to strict preof.thereof. 

7. 	That wtth regard to the statements of the Applicant in 

paragraph 6(3)of the ApplicatiO..t is to state that all the stories 

forwarded by the Applicant through this para regarding finding 
later 

out one horGscope and I developments aBe not within the Imow- 

ledge of the respondents and are dnnied. Further these versions x 

cannot be accepd for the purpose of change of date of birth. 

There are 	specific rules and Code provisions enacted 

under the Authority of Article 309 of the Constitution of India 

specifying the cases when and in i&at type of cases such request 

for change of :date of birth of any employee can be entertained 

and in what type of cases such proposals of staff should be 

outright rejected. There are clear rules that the horoscope 

should not be accepted as an evidence in support of declaration 

of age i.e, the date of birth for the purpose of railway service. 

If any change of age/date of birth has been effected to the 

original Matriculation Certificate of the Applicant in pursuance 

to his subsequent subthission of another document like Iorosccpe, 

the railway administration has got no concern in such matter. 

Noreove, the Railway Admn. is not concerned to what happened 

at the University level and Rly.Adi- was not made any party 

in the case while submitting any fresh application to the 

University Authorities for correction of his recorded date of 

birth. In any case suchQcorrectiofl of age having been done by 

the University authority without any knowledge of the railway 

Adnin. ,after the applicant joined in the iily.service in the year 

1963 on the basis of the original Matriculation certificate 

.. . .4 
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• 	produced before the Rly.Administratiofl by the Applicant bt ct 

showed his age on 1st of Narch,1957 as 17 years 6 monthi 

	

• 	date of birth as 1.9.39), and the Rly.Admn. not being a p4y 

	

• 	to such correction, the same is not binding on the Railways. 

Moreover, from the own statement of the applicant itis see-n 

that he could know about the existence of the horoscope only in 

early 1971 in which the date of birth was recorded Jdm as 

21.1.1943 and that %he immediate1y produced the Matriculation 

certii'icate along with the horoscope for correction of the age 
to the University Authorjtv 
and the University Authority. corrected the age as 14 years 1 

month 10 days instead of 17 years 6 months on 1st. of March, 

1957 and though the correction was made on 1.9.71 by the 

University authorites he received the corrected certificate 

only in March,1974 , ana in paragraph 4 of the Application he 

states that he submitted a representation addressed to the 

Divisional Superintendeflt(P),N.F.Rai1WY/IU1iflg only on 

3.10.1975 for correction of the date of birth recorded in the 

service sheet enclosing the copy of the corrected Matriculation 

- 	Certificate. 

81 	That leaving aside the other legal aspects of the case 

and the target date 31.7.73 as was fixed by the Railway Board 

as last date for submission of requests for change of the 

recorded date of birth ) it is submitted that there is no scope 

for acceeding to the request of the Applicant for chaiige of 

recorded date of birth,at this stage if the following aspects 

are gone through which suffers for want of satisfactory expla-

nation for the time gap in between each of the steps on the 

part of the Appllcant' 

i) even after finding out the alleged horoscope bin. 1971. 

when he saw that the recoraed date of birth differred ,he 

abstained, from informing this aspect to the Riy Adi. 
same 

immediately and informed.( as per his statement)Lon 3.10.75 

(though according to records no such application was re-

ceived in the office); 



ii) if the certificate was corrected by. the Universi 

authorities on 1.9.71, then there should have beenn' 	.? 

dause for receiving the corrected certificate from tJO 

University only in March,1974 and the Application Is 

quite silent on this point; 

lii) i even if the corrected. Natric certificate was received 

by the applicant in Narch,1974 then there were considerable 

delay in informing Railway Adinn. about such correction In 

the original of the Matriculation Certificate and also 

in the submission of the necessary application/requests 

to the Railway authorities for change of service records, 

But as per the averments of the Applicant he made such 

reuest only In October,1975 i.e. after more than 1 year 

6 months from the date of receipt of the corrected certifi-

cat e, 

All the above aepects have been kept shrouded and will 

definetely show that there have been complete laches etc. on 

the part of the Applicant to take all actions deligently,if at 

all such statements are to be taken as t,and hence on such 

statements no correction of date of birth can be permitted as 

per rules. 

91 	That with regard to the averments of the Applicant in 

paragraph 6(4) of the Application it Is to state that no such 

representations for change of date of birth as alleged to have 

been submitted by the Applicant on 3.10.75 or 24.6.81 appears 

to have been received by the Respondents/the then )ivisiona1 

Supdt.(P)/N.F,Railway/Luinding or A)RM/P/N.F.Rly/Lunid.ing and no 

such applications are on record.. Rather in the reply given 

to the applicant by the Divl.itly.Manager/P/N.F.Rly/Luniding  under 

letter No.ES-236-i3(T) d.t.10.8.84 issued in response to Applicant's-

appeals d.t.1.5.84 and 2.3.87 (annexed as Annexure-Vill to the 

applicatio-n) it was maci.e clear to the appli cant that the app].!-

cant applied for change of date of birth only in the year 1984. 

All other statements of the applicant in this paragraph to the 

contrary are denied. and the applicant is put to strict proof 
thereof. 	 6 ..e. 

- 
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10. a) That with regard to the avernents of the appli al ti 

atpatagrapfls 6(7), (8) and 6(14) of the applicaioi 
t 

it is to state 'that the:ee are matters of record 
j .  

all statements of the applicant 	which are not bie 

on records 	are denied. It is to mention herein that 

the, applicant' s case has been gone through by the Chief 
he 

Personnel Officer ,N.F.Rly/Maligaon personally and4assed 

the following speaking order, the relevant portion of 

which is reproduced herein below in verbatim : 

_Sh. Bjrendra Kr.Das is literate. The date of his birth 
Z?( entered in his service Book as 1.9.1939 was accepted by 

him without any preteat or appeal for a change. He also 

failed toapply for correction of his date of birth by 

31.7.73 in terms of Bct's letter'dated 4,8.72 as mentioned 

ih iy.CPO/IR' s Note at PP/26. Therefore his request for 

"correction of his date of birth at this stage cannot 

be accepted. He may .be replied suitably." 

For ready peus1 a copy of the hly.Bd' s letter No. 

E(NG)II-70/BR/1 dt.4.8.72 circulated under CPO/N.F.Rly 
is 

letter No.Rect/39J dt2.9.72Ønnexed hereto as annexure 
/7l/O(P) 

2. 

b)In pursuance to the af oreksait speaking oruer of PO/ 

N.F.Rly the iRM/P/Lumding was directect by GM/P under 

letter No.195/G/4/2(T) dt.1/2.7.96 to intimate to the 

applicant about the rejection of his request for effec- 

• 	ting a change of ctate of birth at this belated stage. 

A copy of this letter d.t.1/2.7.96 is annexed hereto as 

annexure 1 3' to this reply. 

After receipt of the above letter dt.1/2.7.96 from 

7 GN/P/Mligaon, the DRM/P/N.F.Rly/Lumding already intimated 

the applicant about above orcter of CPO/N.P.Rly/Maligaofl vide 

his 1etier No.E/III/GR 2(T) ctt.5.8.96. A copy of this letter 

is also annexed hereto as Annexure-4 to this written statement 
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(e) It is very surprising that the applicant has agili Jkk  

the is sue of change of date of birth again before th 

Hen' ble Tribunal on 21.8.96 by filing this applicàtioi 

when the CPO/N.F.Hly' s decision about rejection of his 

request for change of date of birth was aJxeady forwarded to 

him on, .5.8.96 vlde above quoted letter of DRM/P/Lumciing./ 

N.F.Rly, besides other letters issued to the applicant In 

consonance to the extant rules and code provisions etc. 

(Rule 225 of Indian .Rlys J!stablishment Ood.e Vol.1 ,1985 

Editio-n etc.) in connection with the change of date of 

birth of the Rly.employees. 

(d) It is also reiterated that,.in view of that have been 

submitted herein above, all the actions taken by the hly. 

Admn, as regards change of d.te of birth of the applicant 

were quite in order ,  and the allegations of floating the 

circular(Annex'e VII to the applicaton) or exceeding 

the jurisdiction etc.,'as a1leged,ae denied. All other 

allegations of the applicant as made in this para are 

also denied emphatically and there has been nothIng 

irregularity In the rejection of the rquest of the 

applicant which was not 	entera1nable as per rules as 

these werefiled ., after the target date fixed under rules, 

which specifically provides intera.lia that requests for 

alteration of date of birth submitted after 31.7.73 

should not be entertained after completion of 3 years service 

11. That with reg4 to the statements made by the applicant 

in paragraph 6(9) of the application to the effect that hé.could 

not collect,even upto the date of filing of the application i.e. 

in Augustt1996, the copy of the circular iJo.RectI39 dt.2.9.72 
E/71/O(c) 

by which the cut off date as 31.7.73 1 wjthln which the applica- 

tion/request could be filed for alteration of date of birth 
u.nbeijevable 

was fixed, is quite 	.1 . 	and unacceptable especially In 

view of the fact that . (I) in the R1y.Admn5 letter No.]-236 

:'T)dt.10.8.88 i.sued to the applicant(Annexure_vIII to the appli 
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to bhe application) through which the applicant was cieari4 

• 	 inforned as to why his request for change of date of birth 	C. 

-. were recorded in his service book in the year 1963 could no ro o Fr 

be acceded at this distant date, a reference to this let tert i 
of CPO/Maligaon .kte.ct/39]. dt.2.9.272(through which the 

• 	 E/71/0(C) 
cut-off date 31.7.73 was fixed by the Rly.Board  as a last chance 

for filing request f or change of date, of birth on valid grounds) 

was also quoted as one of the authority in Support of non-enter-

tainment of his request. and (ii) the despatch particulars as 

recorded on the office copy of the CPO'scircular dated 2.9.72 

in question (Annexed as Annexure 2 to this written statement 

which bears various endorseinent) clearly shows that the circular 

was given wide publicity for in,formatio-n etc. amongst all .tüy. 

employees including their organised Union . In view of above 

also,the applicant under no circumstances can take help of the 

plea forwardy him to evade the target date fixed by the Rly. 

Board for entertainment of such app1iation for change of' date 

of birth. 

All the avrments of the applicant to the contrary are 

denied arid the applicant is put to strictest proof of his asser-

tion$. 	 . . 

12. That with regard to averments made at paragraphs 6(10), 

6(11) and 6(12) of the application it is denied that the appli-

cant was a regular visitor in the office of the Respondent No.3. 

(i.e. General Manager(P))f or seeking justice or he was being 

told by the office' that thecase was being processed for consi-

deration and disposal or his prayer for alteration of date of 

birth was illegally rejected. In fact, the applicant was already 

intimated as early as on l0.8.88(Annexure VIII to the application) 

by the Rly.Administration that his application for ôhange of date 

of birth was not only ,  filed beyond the target date but also 

was not entertainable as per extant rules in the circumstances 

narrated by the applicant. 

It is further mentioned herein that except the writing 

of Dy.Uhief Personnel Officer/IR as mentioned in paragraph 6(12) 
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of the application (Annezure XII to the application) ,there Irc 
- 

other document which may show that the applicant visited the 

GM(P)/Maligaon's office for this purpose on earlier dates or 

any other letters were issued to him or any "assurance was gLven to 

him after expiry of the limitation period. It Xwill also be evident 

from the Annexure XII that he wanted interview 'as vice-president of 

a recognised Union. 

Further, there was no cause for hi visiting GM(P)'s office 

without prior appointment especially whe* the necessary replies to 

his representations were given t0 him ank he was not dalled by the 

Rly.Admn,  to vIsit GM/P/N.F.Rly/Maligaon' s office for this purpose. 

13 0 , That with regard to paragraph 7 of the application It is 

stated that it is not correct that the.rpresentatIon of the appli-. 

cant submitted for correction of his recorded date of birth was 

arbitrarily rejected. It is submitted tat the rejection was done 

on valid grounds and lawfully ana as per rules. 

144 That with regard to averments made at para'9 of.the applica-

tion the following are subiiiitted In seriatim. 

(•) It is denied that the impugned order is bad in law or 

liable to be set aside or passed arbitrarily or unilaterally. 

The provision of Law and rules as laid down in the IndiaRly. 

Establishment Code Vol.1 and also the R'ly.Boards  instructions 

and circulars on the subject are quite clear in this respect 

and there is no question of entertainment of such , applica-

tions/requests for change of date of birth filed after 

31.7.73 in any case and no question of CPO's personal conSi-

deration/orders also arises in such cases whàn submission 

of such applications/requests after lapse of specified period/ 

date has been barred by clear provisions' in rules/laws and 

rules clearly provides that such requests should not be 

entertained. 

- 

...10 
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Rule 225 of the Indian Rly.Establlshment Code Vol.1 

(1985 Edition) WXk2bt incorporates the subject matter of 

date of birth of the railway eniployees,besides various 
 otV 

E 4 
instructions/orders issued by the Rly.Board. From some of 	

. 
 

its relevant provisions whichhas been extracted; below and 

relates to literate staff,it will be quite clear that the 

contentionsof the applicant were quite incorrect. 

?ti. u1e 225 - RI - 

Every person,on entering railway service,shall 

declare his date of birth which shall not differ from 

any declaration expresseed or implied for any public 

purpose beFore entering xtly.service. In the caseGf 

literate staff, the date of birth shall be entered in 

the.record of service in the railway servants' own 

hand writing. 	. • 	 - 

A person who is not able to declare his age should 

not be appointed to railway service. 

- 	 xx 	xx 	- xx 

The date of btrth as recorded in accordance with 

these rules shall be held to be binding and no altera.-

tion of such date shall ordinarily be permitted subse-

quently. It shall, however be open to the President in 

the case of Group-A and B railway servant, and a 

General Ma&ager i-n the case of a Group-C & 1) railway 

servant to cause the date of birth to be altered. 

(].) 
where in his opinion it had been falsely s.tated 

by the railway servant to obtain an advantage otherwise 

inadmissible,provided that such alteration shall not 

result in the railway servant being retained in service 

longer than if the alteration hact not been made,or 

(ji). 	xx - 	 - 	 xx 	- - xx. 	- 

(UI) where a satisfactory explaation(which should 

not be ente'tained after completion of the probation 

period,or three years service,whichever is earlier) of 

• all 
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of the circumstances in which the wrong date c'am 

• to be entered in furnished by the railway servant concdf 
IL 

• together with the statemt of any previous attempts maetpE 

have the record amended. 

Railway Ministry's ciecision  

• .... 	Horosce should not be accepted as an evidence in op 
 tne 

support ofL.declaration of age 	•.. 

(it) Al]. the'contentions of the applicant as put 

forward In this sub-para (ii) are denied. The question 

of vested right in the instant case and circumstances 

• does not arise especially when the conditions precedent to 

correction ofdate of birth etc. 	were not adhered to by 

the applicant and he did not fulfil the primary conditions 

• for effecting such change of date Qf birth or submission 

of prayers for such changes. His right to continue in service 

can only he related to his recorded date of birth which he 

himself declared while entering Into the railway service 

and recorded in the openIng page of his service book under 

• his own signature and hand writing and rule 225 (4)-RI 

0 clearly provides such provisions. Further, the Rly.Actmn. 

was never consulted or intimated or made a party while 

• submitting any application to the University for change of 

date of birth on the 	authority of the  alleged horoscope 

and the railway rules clearly provides that no date of 

birth can be based on horoscope,anct,the correction to his 

Matriculation certificate was carried out after he joined 

service in the railway. 

• (Il) That the contentions of the applicant in this sub- 

para are quite incorrect, against ciear2 provisions 	Of 

rules and law on the subject and hence denied. It Is 

reiterated that no illegality was coitted as alleged. 

(tv) The contentions, of the applicant as expressed in 

this sub-para are quite incorrect and hence denied. It 

cannot involve civil consequence especially when no right 

was acquired by the applicant and, it involved no penal 

• . 12 
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consequences ana the rules clearly provides 	not to 

entertain any application filed aster expiry of 31.7. 
CL  

tL 

0 L• 

no change is permissible 6n thebasis of horoscope. 

question of giving hearing or - holding any 	confe '  

enquiry does not arise in the circumstances of the case 
and 

and as per rules and procedures and laws in vogueas the 

party acquiiect no right to, have the date of birth altered 

and there were laches on his part.Such rejections have 

already stood the test of law in various precedents' and 

the contention of the appli cant on this point is emphati 

cally denied. No principle of natural justice have also 

been violated In this case since his right to continue 

in service as per his date of birth declai'ed by him at 

the tirne.of entering into service and accepted by the 

Rly. 'Admn. has not been dffected. 

That the question of penalty or penal consqquence 

does nt arise as no existing right of him has been 

infringed and it does not involve in the alteration of 

his existing service conditions or rights. 

The contentions of the appiicant.as put forward 

in this. sub-para is quite wrong and hence denied. 

The cut-off date has acquired the force of law as it 

has been brought into effect by the rule making autho-

rIjes on the basis and authority of Article 309 of 

the Constitution of India. 

The contentions of the applicant in incorrect and 

hence denied. There has been proper application of mind 

is rejection of his illegal and belated requests for 

changes of date of birth. It was made clear to the 

applicant that he applied to the Rly.Adrnn. for the first 

time only in the year 1984 and not before. Ii any case, 

it is a fact that no such alleged application dated. 

. . . .13 
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prior to 31.7.73 was available on record anct his contenti1 

for change of Matric certificate age was based on horoscje: 

which was produced by him to the University Authorities 	r 

about 8 years from the date of joining the service and as 

per his own statement he received, such corrected Matric certi-

ficate in the year 1974 i.e. after 3 years from the data of 

aubmission of application to University authorities(the cause 

of same remains unexplained) when the target date fixed by 

law already expired on 31.7.73 and also from the fact that 

it was not aazxutE  incumbent on the Railway Admn. Xrn to 

acceed to his request for the changes of date of birth even 

If submitted within target date 31.7.73 unless the conditions 

precedent to carry out such changes are fulfilled and the 

merit of the case deserves so. There has been proper application 

of mind on the part of the authority In disposal of the case. 

Yflt) It is quite in correct to say that his application 

was rejected only on the ground that the same was submitted 

after 31.7.73 je. pprted eut-ef I date as alleged. In fact 

his case did not mertt for change of date despite the fact 

that submission of such belated application for changes are 

not enttrtalnable as per rules etc. All other allegations 

are denied and the applicant is put to strictest proof thereof. 

tx) It is net in the knowledge of the Rly.Ad.ministration 

as to on what basis such changes in date of birth has been 

effected by the University efter about 15 years of passing 

the Matriculation examination and the lily. Admn. was not made 

a party in such correction ano. the £Lly.Ad.mn.  has got no 

concern about the actions taken in the University office. 

x) That the date 31.7.73 is not an imaginary or arti- 

I icial date as it is based on reasonable grounds and fixed to 

avoid hardship of the deserving railway employees in the 

way of rigid application of the extant rules as can be seenit  

from the Rajlwr Board' s circular concerned. 

. . . . 14 
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xl) That the rejection(impugned) ord.er is valid,legal 

proper and passed after proper application of mind and 

merit of the case and by proper and competent ofic1al • 
4 2 

That the application suffer s from lach es on the part efW' ,9 -&dw  

1ea]. and 	 - 
the Applicant and suffers frommaC'erial defects. 

That the Applicant has ilot furnished 	 satisfac 

• 

	

	torr explanation for delays and all other actions taken by 

him at such a distant date. 

16 0 	That under the facts and cir cuinst ances stated above, 

the Instant, application is not maintainable and Is -liable 

to be dismissed. 

VER)FCATIQJI 

I,Shri 	 - 	- -, son of 

aged about 	years by occupatIon service at present working 

• as Dy.Chief Personnel Officer of the LF.Railway Administration, 

Maligaon, do hereby solennly affirm and state that the statements 

made in paragraphs 1 and 2 are true to my knowledge, those made 

in paragraphs 6,9,10 ( a) ,% 10 ( b) ar e true to my information being 

matters of records and the rest are my humble submissions1 before 

this lion' ble Tribunal. 	• 

• 	 L SIiJsf PeronI 	 J 
•EPUY t10 TIc, 

• 	 MALI G.AON. 
• FOR AND ON BEHALF OF UNQN OF INI 

..s 

Al 
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SERVICE BOOK 
(OPENING PAGE] 

Nameinfufl(BlOc1CaPitals) 	
A. 

Ftaer s Name 	 - 
'S 

N ationathy/CaSte/RehgiOn  

Domicile as established 

Residence (in full) 	cjo 	 A. 

O• 

D.tte of birth  

b 	 41  

II 

..'• 

1 	d 	i'-i 
U 

Place of birth 	(•4 	
District 

Educational qualitication 

- 

'F 	 U 

• 	.9. Peonal mark for identification 
'-" V4.  

' 

.Q. Ldt hand thumb and finger impression 

Little finger 	
Riig finger 

Thtib 

(idd1e finger 	 I on.. fmgLi 

4 
Height 	Feet 	 inches 

t2. Signature of the Government 
Servant. 

• Signature and designation of 
the Head of the office or 
other Attesting Officer. 

r i m 
rr' 	

• 

N 	
,...: 

Thc etr 	
on this ae should be renewed or re.attested at least every live years, and tie 	iii Uue 12 ad fl 

ihould be datci. 
Finger prints need not be taken afresh every five years under this ruic. 
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Ji 

,f \ 

Office of the f Chief Peroei Officor 
Maligaoil 

ct/ 31 
No.E/71/ 0 (0) 	 Dated: 2. 9. 	-1972. 

To: All Heads of Departme. • • 	• 	

DSS/KIRDJ_LMGDVS/TSK. 
O,ASO,A.sstt.Audjt Officr/Ki, 

Di€(D),XN/EO,flattCoder No.4, 

Dy.CE, truaOficorDcOS(iB) 	O(PQ);D1O/Njp 
COs/u3q Acctt/KG,Audjt Officer(W5/BQ,Co ro11i 	óffcer, 

Office±,R1y.schoo1Jsstttid.t Off1CGr,3O/'APDJ, ATS, DMO/RN,N.( 	Cell),EE(]S), DSTE(CTC)/B1G1 DCOS/BLST,in,dical UPdt.;N(Br)SQR(jW)DS(J) 
DCOS,Coiitroi.ig 

OffICO r,R1 Y.SChOO1 	N(IC) fEE O,SNQ(H), 4SO(Fe), 	rine 
Jea Off1COr/NGCEattCOrand 
att.CoLrder No.7 	1,. Ccfltro1jg officer 

Riy.schoO1,DAQ,SSttJUdjt Officer/LM, 
	1(STp)/11, Contro11g OfIicer,R1y.bc1OOTSDO,P 

NOOOS/DBRT 	
at BERT. .F.R.1/Fafld 	•with 25 spo • 	 neraj Secretary,. I .F.RJ.u/piou j Oopies. 

Subject:_ 
Procedure for recording date Of birth 
a enterj 	Railway Service and Its • 	 alteration 

• 	 -••-  

• 	 A cony - of Railw 
dated 4'8-72 on the 	Boar' ltter No.E(NG)II70 BR/i 

above sUbjcct is forwarded for • 

	

	iformatjon and guidancc. Board's e °lier letter dated 3-12-71 was circulated under th 
No.Rec 	 is Office letter • : 	

t 	0 
E 71,0 C 	dated 18-1-72. 

• 

This is also teixg pUbljShCd i the Ftxigitiy Gazet 

•/':, 
 

for CHfl PERSbNNEL OFFICER. 
-'S. ' 	 • 	

w 
• 	• 	(Copy of Railway bod'5 letter No.E()II7oR/ l  • • 	

dated 4-8-72). 	 •. 
• 	 • 

Subj'ect:_ 	
rocLdure for recurUi1 dt o± 	th on ooj 	•i1way sCrvic0 and its 

ralteration 
• 	 : 	 iu 	vjtd to dvaic currO:tjosij 

V. 

t 	 1( 	 • 	/ 

- 	• 	 .•_i 	. 



/ 

—(2)- 

303 to the Indian Rail.ay Establishoicat Code Volune I 
rwarded 	Iway Board's lottur of even 1U1flDC 

UutL '1 3  .1 .1 9(1 wic1i .O(.ULLLrWJ that £ULOL u to fur 	.L 

tion of date of birth ohould not b entertalnud uf'tr 
OUIplCUOO Of tao p Lj..tlO11 UULILaI or thruu yuuLu 
srvice whiehever is earlier. 

2. 7 	It has been repocnUed tit the abovL 	iendment 
woud cau 	hardship to no railway uervanto wro wore 
alrdy in employuent 'on 3,12 .1971 and who diu not take 
advafltac of the provisio'n of 	rule regardan 
alt&ration of date of birth ao it stood before rho 
abovô adoiont. 

3, 	The Eoi'd have considered themattcr and have 
decf.ded thatuch employees may be given an opportunity 
to represent against their recorded date of barth upto 
31 .7;1973. Such requests should be exanne an L orrno 
of the rules as they stood before the ainendmcxit. 

4. 	The Board dese that wide publicity should be 
given to those orders through railway 	zurtes to 
enable uriuved taff to auk for re dauatij u 
mistake in their ecorded dato of' birth. do OcCCUu 

ppqkx opportunity will bc given after 31 .7.1975 flr all 
• requests for alteration ni date c birth tn rf'tur ehold 
be disjoocc off strictlin accordance with d: 

u_d to above. 

'SR'1b/U/7. 

Ui 

\ 

i. 

C.) 

•,. 	 1 	( 

,-b----1 cj, 	 L•, 	 c••l ' 	-i 

i . 	r* 
I / 	1 

'I 
'v 

jf 	) 
t- 4  I_ 

--c 	 Q — 

(i•• 



* 	

- C\  -K~j  

•Offièo 	the 
Gor.oi  

S 	 l:lj/.:Lo1, C-u:t-11 

1a.195G/4/2(T) 

• 	 To 	 • 

• .1J1(P)/LUtidii tr, 
- I. F. R.ilwy. 

• 	 b: /dtprtion of reod dt of birth • 

• 	 Of Sli. U.K. D, 1id.cC/Grf. 

Rof: Your letter llo.S/236 -fl(.P) dtd 13-12435. 

Rofernco zab ove, ti 	bovo 	se  Hd.CC/GiIY for cdtcrat ior. of dtc of birth hs bocn ex:i:ii:.d. 

* 	 h. irendr Kunr D: s i.Utorte st : f. 
of birth WL . S cntcred ii. Lhofirst i-';c:o of irL 

) 	bioL s 1 -9-39 ix as own k Ijiitu and he h s 	i d the 
ft •t x •  

t10 	hi s 	o corroctcd fri:i Gu:ht-j Urvót Sity 
or. 19-71 but filcd t 	p)ly for the 	id ltcrctionf 
dto of birth by 31 -7 -7 i.e. the cutoff thto fixc1 by 

• 

	

	 • the Boi for fl' ioec sthff who viore in Scr\dce s on 
3-12-71. 

ho roquc st fr hi s itcrtion of thtu of ih t 
tid. s st:o, thorofuro, cn rt hc .cceot0d 	 • 

Thi c 

 

i s ijuou with tto ipr vl of C2)/ J'• 	.L.Lky. 

• 	 Plo 	inforia..th0 stfi corcornod tccordjr."1i. 

I 	 f 	/1I 

, 	

••- 

• 	for 	Gorer:i ____.rrer(P) 

• 	 H 

S 	 •, 	

S 

S 	 ••• 	 •• 	
•••• ••• 	 • 



I. 

Office Of to 
Div,a8tXw. fltor(P) L 

Dsted 	.08.4991 

lb 	-. 

Shri Btrontea 19 Jaa,kIeC/OkiT 
rhreugk 8S/UY 

'a 

$ iItertion of reordd d5t, of 'birth 
of .8liri B.A)8I11CCfOL1T 

0 	
af $ a(p)14ui'e 1ottor i'o,ia/4/2(Z.) 

dt,O1fO2O7.sO6, 

Te trS Of GtI)/Mj..G's ottcz' quo sd abovo, ej  ta 
to 	 y U' thettbØ deto of bir th  cna o'teröd D t 	ffro$ • 

	

	 e of ye aorvi* book 0 199 in yotw own .andwriting 
•nd you V f4gnad  the  fir3t pego, 

PU:th 	U jo$yU eo oorrotodfro Ouvahati 
UntP.rt t on 14'Il but fiid O e.tY for the  said  altora" 

• 	

0 	
tion of 'dat. of birth by 31-'?"'?3 L.o. the oJt off 'dto f1Ct 

• 
 

	

V . 	 by the Bod 1oz' eU1 thom $taff Vko wore in Borvico  an 
40 

• 	 3i12?i. 

• Your rouo&t' 4 for &.tor0tton of dAte of birth at thie • 	 ttae, thoo, ornot bo jaccop to d o. 

0 	

/ 
• 	 rc,. D1vj.ft1y,Manr(p) 

0 	
I  ___________ 

Cojy forvgdd to op)tMx 'or t r"ett'n in roforer'oo to 

	

• 0 

	 his letter otted aN ive ploaso. 

	

0 	 Co,j fogd to APO/QIY for tttó" p1Oe 

dob, etb 896 	t"yJ• 	O 

b  
for  DIvl *illy ~Hn ," F-W  VIM 

11 


